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gress Governments in some State. Let us allow
them to function. When the Centre comes
in the picture, 1 shall allow any motion ; I
have no objection to that, but in regard to
the local matters where the Central Go-
vernment and Parliament do not come in,
we should avoid raising them here ; there
is no President’s rule anywhere now and,
therefore, we should try to avoid raising the
the local matters and should allow them to
function. (Interruptions)

SHRI HEM BARUA (Mangaldai) : 1
submit that the State Ministers have made
a statement to the effect that arms and
ammunitions should be given to a certain
section of thc people. Would that not
come within the purview of the Cenire ?
According to entry 5 of the Union List in
the Seventh Schedule to the Constitution,
it comes under the Centre.

SHRI JYOTIRMOY BASU (Diamoend

Harbour) : The law and order is a State
subject.
MR. SPEAKER If the Ceutre or

Parliament is affected by that, I shall con-
sider how Parliament comes into the pict-
ure ; 1 shall see.

Now, we take up the pext item, Mr.

V. C. Shukla.

12.30 hrs.
[Mr. Deputy-Speaker in the Chair.]

PUBLIC EMPLOYMENT (REQUIREMENT
AS TO RESIDENCE) AMEND-
MENT BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): 1beg to
move :

“That the Bill further to amend the
Public Employment (Requirement as to
Residence) Act, 1957, as passed by
Rajya Sabha, be taken into considera-
tion.”

This is a measure to amend the Public
Employment (Requirement us to Residence)
Act, 1957, for the second time. The House
will recall that there was an agreement
between the leaders of Andhra and Telen-
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gana when States were reorganized on a
linguistic basis. At that time it was con-
tended that the Telengana region of Andhra
Pradesh did not have enough economic
development ; the people did not have
opportunities under the erstwhile Nizam
State to get the proper standard of edu-
cation and that was why they had not
had the necessary qualifications and could
not compete properly with the residents of
Andhra region of the new State. In pur-
suance of the agreement that was reached
between the leaders of Andhra Pradesh, of
Andhra region and the Telengana region,
this Bill was brought forward for the first
time in 1957. I would mention the special
feature of this Bill. This applies to Andhra
Pradesh, Himachal Pradesh, Manipur and
Tripura. These are the four areas that are
covered by this Bill.

As hon. Members might recall, there
was a case in the Andhra Pradesh High
Court in which a judgment was delivered
declaring ultra vires scction 3 of the Act.
After that particular provision had been
declared w/tra vires, the question arose as
to what should be done by us about it.
Bzfore we could take this Bill through
Rajya Sabha, a Division Bench of the
Andhra Pradesh High Court considered
this matter and reversed the judgment of
the single judge and upheld the validitv
of this provision of the existing Act. In
any case, to be on a surer ground, we deci-
ded to keep this provision and also fortify
it by a further amendment, and therefore,
we moved an oflicial amendment in the
Rajya Sabha which clarified the position
beyond any doubt, because the Anundbra
Pradesh High Court had raised some
doubts regarcing the applicability. I
would briefly mention how clause 2 of this
Bill reads. This is the provision in the
Bill which is before the House and
which  was amended by an official
amendment in the Rajya Sabha. This
will make clear the difference between the
original Act which is sought to be extended
for a further period of five years and the
present Bill. Clause 2 of this Bill reads
thus : .

“In section 3 of the Public Employ-
ment (Requirement as to Residence)

Act, 1957 (hereinafter referred to as

the principal Act)—

(i) in sub-section (1), in clause (c) for

the words ‘local authority’, the
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words ‘local or other authority’
shall be substituted ;

(ii) in sub-section (2), clause (a)
shall be re-lettered as clause (aa)

and before clause (aa) as so re-
lettered, the followiog clause shall

be inserted, namely :—
‘(a) *“Himachal Pradesh”  includes
the territories specified in sub-

section (1) of section 5 of the
Punjab Reorganisation Act, 1966.

These are the two consequential amend-
ments which we have made. One is in
consequence of the judgment of the Andhra
Pradesh High Court, aund the other is in
consequence of the reorganisation of the
State of Punjab, which increased the terri-
tories of Himachal Pradesh.

SHRI P VENKATASUBBAIAH
(Nandyal) : On a point of order. The hon.
Minister is referring to one judgment
with regard to the Electricity Board where
a certain judgment had been passed. But
1 would like to draw his attention to a
recent judgment passed questioning the
very validity of this mulki and non-mulki
issue, and over that there was a Division
Bench sitting in judgment and they had also
delivered a certain judgment. An appeal
has been macde on that, and a stay has
been granted by the Supreme Court. So,
when the hon. M nis'er is pointing ocut
this, I fear that he has not taken into
consideration the judgment that has been
delivered in Andhra Pradesh questioning
the validity of the mulki and non mulki
certificates. Perhaps, he is uonder the
impression that this relates only to the
employees in the State Electricity Board. I
think he mentioned it also. So, I want
to draw his attention to this additional
factor that has come into being after
the introduction of this Bill in the Rajya
Sabha and which has been transmitted
with the amendments made by it.

SHRI VIDYA CHARAN SHUKLA :
We have considered this matter. There
are two questions before this House. One
is that this Bill seeks to extend the parent
Act for a period of five years. The second
question is whether this Bill bas aoy
relevance to thke question before the
Supreme Court. 1 think this subject
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has not beea agitated before the Supreme
Court. So, this particular matter which I
bave presented before the House is not
sub judice' 1t may be that there was a judg-
ment of the Andhra Pradesh High Court
on a particular section and the validity of
that particular provision had besen ques-
tioned ; but after that, a Division Bzsnch
of the Andhra Pradesh High Court had
upset the judgdment of the single judge.
After that, some people have come to the
Supreme Court in appeal. But we are
here considering the guestion only of
extending this Act by this Bill as passed
by Rajya Sabha. And neither ia the Supre-
me Court nor in the High Court has the
validity of this Act been challengad......

SHRI P. VENKATASUBBAIAH
has been challenged.

s It

SHRI CHENGALRAYA
(Chittoor) : A stay has been
the Supreme Court.

NAIDU
granted by

SHRI VIDYA CHARAN SHUKLA
Neither the High Court por the single
judge nor the Division Bznch has declared
this Act as uit-a vires. This Act was never
questidoncd.  lere, we are only considering
the question of ecxtending this Act for the
next five years. But I would ask the hon.
Member to state here on the floor of this
House with a sense ol responsibility whe-
ther this particular Act has been challen-

MR. DEPUTY-SPEAKER : What
was the issue before the High Court and
on what issue has the Supreme

Court
granted a stay ? .

SHRI VIDYA CHARAN SHUKLA : 1
was just about to explain it when my hon.
friend had interrupted me with a point of
order. | was sayiog that this particular
issue related to section 3 of the original
Act which we wanted to extend. The single
judge held that that particular section 3
covered only local authorities and did not
cover authorities like the Electricity Board or
the State Transport undertaking and so on.
That was the limited question before the
single judge.

SHRI1 P. VENKATASUBBAIAH ; No,
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Sir.  On a point of order. May I explain
the position ?......

MR. DEPUTY-SPEAKER ! I shall
give him an opportunity later on.

SHRI VIDYA CHARAN SHUKLA :
The judge might have given various reasons
and cited fundamental rights and other
things in justification of his judgment ; the
judge might have given various reasons.
But basically the entire issue 1elated to
section 3 and related to employment oppor-
turnitics in bodies other than local bodies.
So, in the Ruyjva Sabha, we wanted to be
on the safer side snd so, we added these
words ‘or other authority’ after the word
‘local’. This amendmeut which we had
moved was accepted by Rajya Sabha. In
the meantime, a Division Bench of the
Andhra Pradesh High Court had gone into
the question and reversed the judgment
given by the single judge.

SHRI P. VENKATASUBBAIAH : No.

SHRI VIDYA CHARAN SHUKLA :
After that, the persons affected have come
in appeal against the judgment of the
Division Bench to the Supreme Court. |
am not aware of any other matter or any
other judgment or any other case regarding
this, except the one 1 have already referied
to.

SHRI P. VENKATASUBBAIAH
There are two judgments by two judges.
One judgment relates to an appeal made
by some of the employees from Telengana,
that they had been refused appointment
under the Electricity Board and that the
ratio of 2 : 1 had not been adopted. The
conten'ion of the judge was that particular
authority had not been mentioned in the Act
and, therefore, the appea| was thrown out,
and they had dismissed the appeal. That
is a different matter altogether. That is
the first point. The second point {s this.
Before another single judge, namely Mr.
Justice Chinnappa Reddy, an appeal has
been filed questioning the very validity of
the mu'kl certificate which entitles a per-
son to get employment in a particular area.
The judge has upheld the contention and
bas sa'd that no discrimination can be
made beiween one resident and another
sccking employment in this country much

PHALGUNA 26, 1890 (SAKA)

(Requirement asto 206
Residence) amde. Biil

less in a State. On that, there was aa
appeal made to the Division Bench. The
Division Bench had only made a suggestion
that the surplus employees in Telengana
need not be sent back to Andhra region,
but supernumerary posts could be created
in the Telengana region itself and they
could be employed therc. When these
things were going on, without even referr-
ing to this judgment of the High Court or
the Division Bench, an appeal has been
made in the Supreme Court, praying for a
stay. In fact, it was not an appeal but a
direct request for a stay to be given by the
Supreme Court. The Supreme Court gave
a stay order and made the stay absolute.

SHRI S. M. JOSHI (Poona) :
first section.

On the

SHRI P. VENKATASUBBAIAH 1
That was with regard to the question of
validity of mulki and non-mulki. That was
with reference to the Electricity Board.
Actually, thcre were two judgments. In
order to get over that difficulty, in the
Rajya Sabha they have moved an amend-
ment clarifying that local authority means
any authority including an electricity board,
this, that and the other, to cover up the
deficiency in view of the earlier judgment.

I would like to draw the attention of
the hon. Minister to the fact that there
were two judgments. One was confined
to the Electricity Board and the other was

with regard to the validity of the mulki
and non-mulki certificate.
MR. DEPUTY-SPEAKER : The hon.

Minister will have to clarify this position.
As the hon. Member has put it, a point
was raised in a High Court before a single
judge and that went to a Division Beach
afterwards and now it is before the Supre-
me Court which has granted a stay. If
that is so, if the stay has been granted on
the ground of discrimination, I am afraid
that if this House proceeds with this, it
will be covering 4 ground which is not yet
made clear by the Supreme Court. The
hon. Minister will have to make clear this
point ; if it involves a point of discrimina-
tion, then it involves fundamental rights
also.

If that polnt is still in dispute at the
highest judicial level, it would be difficult
for mc to allow bim to proceed further.
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SHRI VIDYA CHARAN SHUKILA ;
May I clarify the matter which may not
require any further discussion ?
I have already clarified that section 3
of the original Act was struck down by the
single judge. That is agreed.

SHRI P. VENKATASUBBAIAH :
With regard to the Electricity Board.

SHRI VIDYA CHARAN SHUKLA :
After that, a Division Bench restored
the validity of that section regarding the
Electricity Board matter. After that, there
was another writ petition chzallenging the
validity of the Act itself. Now a stay has
been granted by the Supreme Court. But
it does not relate to the validity or other-
wise of this particular Act ; the stay grant-
ed relates only to the executive order of the
State Government. It has nothing to do with
the validity of the particular legislation
before us.

SHRI K. SURYANARAYANA (Eluru):
No, no.

SHRI VIDYA CHARAN SHUKILA :
I have had this matter checked up.

MR. DEPUTY-SPEAKER :
the order ?

What is

SHRI VIDYA CHARAN SHUKILA :
As a result of section 3, the State Govern-
ment must have passed a certain order.
But that is distinct. If the Supreme Court
had stayed the operation of the High Court
judgment regarding the validity or other-
wise of sec. 3, then his point would have
been in order. But the Supreme Court’s
order only relates to the order passed by
the State Government in pursuance of sec.
3, not to the legislation before the House.
1f the stay order was in relation to the Act
which we are seeking to amend or extend
for five years, then the point would have
been valid. But that is not so.

SHRI P. VENKATASUBBAIAH :
He is making a fine distinction.

SHR! VIDYA CHARAN SHUKLA :
Whatever may be the executive order, we
are not discussing it here. If thc Suprcmc
Court had said that there should be no

{ further uction on sec. 3 or on this parti-
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cular Act, then we could not have discuss
ed it. But thcy have not said so. The
stay order is in connection with the execu-
tive order of the State Government in put-
suance of the powers given to them under
scc. 3, but sec. 3 itself has not been stayed

either by the High Court or the Supreme
Court.

SHRI P. VENKATASUBBAIAH :
As has been conceded by the hon. Minister,
in pursuance of sec 3, an executive order
was issued by the State Government.

=t g"o gRo WINY : {IgH a7 FaT
f& oY guwr stz & wad dfafsd wix
FA-afafsdt & A & gg 98 Fg A
R, fa% z3ar & wer amr & fF faq At
T JIZT AT 2, ITFT IIT WAF ¥
Fag Fgl o wat @ faw zAAr
IqH 2

SHRI P. VENKATASUBBAIAH :
Yes. Even assuming that they have not
directly challenged sec. 3, the point is that
in pursuance of sec. 3 a certain action has
been taken by the State Government.
Against that, a stay was sought and given.
What will happen now ? If the Court
strikes down the executive order of the
State Government, automatically sec. 3
also gets nullified.

[ am only trying to caution the Minis-
ter. There is no hurry in pushing through
with this Bill even today, because the entire
matter is being taken up. Why can he not
wait for some time ti!l the Supreme Court’s
judgment is available in the light of which
be could tuke whatever aclion is necessary?
The impression should not be created that
we are passing this Bill to bypass the
Supreme Court. So far as I am concernéd
—1I do not want to speak on behalf of
others—-1 wholeheartedly support this Bill.
But I would only say that by hustling
this Bill, it may crcate certain other reper-
cussions in view of the impending judgment
and it may complicate the matters further.

SHRI1 RANGA (Srikakulam) : Aiising
out of this point of order, what was plead-
cd in that High Court and later on came
to be pleaded hcie also is this.  Not only
this oider was illegal but Sec. 3 under
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which this order was issued was itself ille-
gal because it was argued before the High
Court there and which was being repcated
here also is that since the whole of India
is one and there can be only one typc of
fundamental rights and not different funda-
mental rights from State to State and peoplc
are free to settle anywhere they like, find
employment anywherc they like. When
they fina cmployment, thcy should not be
disturbed at all merely because they are
not supposed to be holders of domicilc and
s0 on. Since theie should be no discrimi-
nation whatsocver between man and man
and woman and woman merely on the basis
that they do not belong to a particular
arca but they have been born somewherc-
else, like that, it would be wrong. It was
wrong for the Andhra Legislature to have
passed that Icgislation becausce that legisla-
tion was, according to them, unconstitu-
tional. The order that was passed also
under the unconstitutional Act of the
Andhra Government was also unconstitu-
tional. This was the argument that was
raised before that High Court. Now, a
single Judge held that pctition as being
reasonable and according to the Constitu-
tion. Thercfore, he had struck down that
order, questioned the validity of that sec-
tion and the Act. It was sent beforc a
Division Bench. The Division Bench up-
held that local legislation Then the matter
came up before the Suprecme Court which
gave an interim injunction in an ex parte
menner because the Government did not
ilave the opportunity of going and pleading
against that. The Government of Andhra
Pradesh sent their legal representatives here.
They pleaded before the Supreme Court
which discussed this matter once again and
came to the conclusion that first of all they
must make that stay order a permanent
one and then they would take up the sub-
stantive issue whether the Act is according
to our constitution. They would take it
up as soon as possible. It may also be
argued on behalf of thc Andhra Govern-
ment that the question was of such an im-
portance and urgency that the decision
should bc given immediately, The Supremc
Court has directed its own authorities to
sec that it is placed before them for final
hearing before the end of this month, if my
information is correct. Thercfore it is
going to bc tuken up by the Supreme Court.
1t is going to give a dccision whether the

-—
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Andhra Act is within the constitution or

not.

Now before they give their decision if
we proceed with this Bill two things will
arise. It will be open to thc representa-
tives of the Andhra Government also to
plead before the Suprecme Court that
Parliament has given a fresh consideration
to this matter knowing full well what has
happencd and what is happening and reite-
rated its own judgment, its own decision
that it would be entircly within the view
to the extent that they may possibly have
a view at all in rcgard to the Constitution
and it comes within the purview of the
Constitution and it is constilutional and,
therefore, the Parliament has passed it aod
then they would urge that particular fact
to be an additional argument in favour of
that Andhra Act against the petitioners be-
fore the Supreme Court.

Secondly, supposing by any chance, the
Supreme Court comes to the conclusion
that this Act that was passed by the Andhra
Pradesh Legislature is illegal and unconsti-
tutional, then, what would be the fate of
this particular thing which is only being
sought to be passed in order to give further
strength to it, a further lease of life?
Would it not then be cither for the lawyers
or others to question the validity of this
thing and then also say that Parliament has
done a thing without proper respect to the
Supreme Court, that it has passed an Act
in the tecth of opposition or all the opin-
ions or of the doubts that miy be cast by
the Supreme Court ?  Therefore, 1 would
like to suggest to my hon. friend the adop-
tion of the suggesiion given by Mr, Ven-
katasubbaiah that they had better delay
the passage of this Bill, the consideration
of this Bill, till after the Supreme Court is
able to give its final decision in regard to
that stay order.

SHRI VIDYA CHARAN SHUKLA
rose—

SHR1 K. SURYANARAYANA (Eluru),
The Supreme Court has taken up the matter
today. Thc vakils have come from Hydra-
bad ; they have come from both sides.
Only to facilitatc the maltlers, we arc rc-
questing for the time being that the Govern-
ment may kindly adjourn or postpone the
matter. But we arc not opposiog it ; we
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want to have it done in a legal way. We
want to put the Andhra Government’s
advice or the rights that were given already
in a legal way ; we want only to legalise it.
But already the Supreme Court has taken
up the matter today. They have started
that enquiry.

SEVERAL HON. MEMBERS rp e—

MR. DEPUTY-SPEAKER : This iz a
ticklish issue. 1 want to give a hearing to
all. There are two aspects. This law it-
self will expire on the 25th of this month
if we do not adopt it today. That is one
difficulty. But there is equally another
difficulty because what the hon. Home
Minister argued is that the appeal pertains
to the order. But the order is passed.

SHRI VIDYA CHARAN SHUKLA :
The stay order.

MR. DFPUTY-SPEAKER : That
executive order or whatever it is, was issued
under section 3. Incidentally, once that
order is challenged, then by implication,
the very section is being challenged. That
is the main opposition.

SHRI VIDYA CHARAN SHUKLA:
The judicial pronouncement about the vali-
dity of section 3 is the judgmcnt of the
Division Bench of the Andhra Pradesh
High Court which upholds the couostitu-
tional validity of this law. (Interrupr on'.
May I submit that the single judge of the
Aodhra Pradesh High Court had said it
was pot valid. The Division Beach rever-
sed the judgment of the single judge and
beld it to be valid.

AN HON. MEMBER : Partly valid.

SHRI VIDYA CHARAN SHUKLA :
They have held it to be valid. But the
stay order which was mentioned by the
hou. Member relates to an executive order
that was passed by the State Government,

and thete people came up in appeal.
(Interruption’.

SHRI P. VENKATASUBBAIAH 1 The
judgment of the Division Bench has been
suspended by the Supreme Court.
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MR. DEPUTY-SPEAKER : What I
have gathered from the facts from this
side is this. (/nterruption). It is not a
party issue. A certain matter was raised
and the order of the local Government was
issued under a particular section of this
Act. While chalicnging the order, it is
very likely, from the facts parrated here,
that that section of this Act has been
challenged, and challenged on the ground
of discrimination. So, it would not be
proper for this House, (/urerruprion) and
while passing a legislation we cannot ignore
certain things. It is not a question of con-
venience. (/nterruption). 1 am only get-
ting a clarification from the Minister fur-
ther. I am not shutting out any discus-
sion which is important.

SHRI VIDYA CHARAN SHUKILA :
It is an opinion.

MR. DEPUTY-SPEAKER Not
opinion. You have just mentioned that
it was an exccutive order. But while chal-
lenging the executive order, the gnestion is
whether that section itself is attracted or
not. That is thc main point.

SHRI VIDYA CHARAN SHUKLA :
May I submit again that if there was a stay
order of the Supreme Court, (Iaterruption)
saying that thc operation of section 3 of
this particular Act is stayed, then there
would have been some validity on the point,
but the stay order of the Supreme Court
does not concern section 3 of the Act in
anyway. It concerns only the executive
order issued by the State Government. The
State Goveroment might have issued it in
pursuance of any Act.

SHRI P. VENKATASUBBAIAH :
We are only pointing out ccrtain legal im-
plications. If he does not want to be
guided by it, let bim proceed with it.

MR. DCPUTY-SPCAKER : But it
would not be proper for me to allow that.

SHRI BAKAR ALI MIRZA (Secun-
derabad) : There is differcnce of opinion
among the legal luminarics. In one way,
there is this inference that the execulive
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order has been stayed and therefore this
Act itself is ultra vires. Now, the question
is this. This Bill is only an extension. If
that Act is considered ultra vires by the
Supreme Court, automatically this also
becomes void. Now the atmospnere in
Andhra Pradesh is charged with passion
and any step you will take will have re-
percussions there. I plead that this should
be taken up now. If the order of the
Supreme Court goes against it, let it be
wiped away from the statute-book.

&t gdo QRO SN (TAT) : Jareaer
wgvey, wraen faega @16 § | 99 fF ag
ANz 9a 49F TEA WA
A 92 99 1 gAdfas Ad quwr
gagfae qar anw &, siq1 fF SFerqeaan
ATeE ¥ AT TA AT A GNEHE gAT &
Iy gfas A Fg@aaT W H oY
g & f& oy geat A E qet F 9T A
fagar =fzd 1 1 7ax 7 % fagy Ay
g s A7 71 & 1 99 9w F fzaE
ygg @ar @y faar 980 3T Y Fw
fasr 1 ggfad w7 A F aawar
far | Mt Y wrrmd gqfaT & g
§ FIA AT & g | I AWi ) fAwE
FT IT ) FFT NG | AT awwNar ag
gt f5 gz sgatds iy and, A
qg gl W WG, ag AT 41 | Iq
F A7 @rzd & FAAT fF gER AT
QT FY 919 IYT AT § I AF T &
T W R AT N aey & fF
ST R IHaET @, wrear § ARy
AF | T O FTARI L 1 Y 72 &7 &,
T A AT & ¢, ST N A FI 9T 9T
g A1 & wr a7 & 3z @ wrew @
ITFIWATREHF ITH af wwr
g, agt 7 A7 Jw 1 @) gFar & v 3w
# Jafedt ot TTErataaen I7a A ar
£ 1 AT qg &) IT@h &Y & sa | e
FI137 g7 [EZE Al s Q@ @t AN
mifig Yt d 9w ¥ wEmw Enfr) &w
fem arf w7 ¢ A gty o8
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Y 81 wufacsr s & & Ad 19§ w0
HEAT FIAT & | WX GEAT qw aE
STAMF gw & s@ g @ 93 F197
gE S | gafag ag a0 A & v @
#1 gA geady W@ | geadt qAT @A A
A & w1 A famg & @, AT At
F1 aY qfefeafy & a3 T@dr Yeqelfay §
fe 3u § feafg & fared &1 w2@m ¥
wafad & sgav wrzan ¢ fr a3 wiademT
TH qIg ¥ 7 SI1AT AT

ot wzw fagret ARG (FFCAYR) ¢
Iureasr wEtey, afefeafa &1 faa 7 4@
FT @ Nt w8 73 F wfewrd w1 g
& | :1E wrwEr /It FATaTey ¥ @Y, feer
gAY ¥ e qrET fear aar ¢ &Y 9@ ®F
Fixay fFat @7 71 3¢ fadas afe qa
®9 ¥ 39 27 FT 8 W S Faw quw
FgafusraEr @ @ 9§ 9T fyane
FW § AATFT T 39 §27 & wfwer
1 Afgg FTAr g

fae ag g M1 womr i A7
¥ tgae= & I qg g3 @z M wAT
FEar A7 § @A ¢ | gW I F AT
gitg A1 & wfewrd & #rf avua T
grar mfgo 1 gw gita NE F gqfywrd
# fret w1 N q@A A AT TR
AT 20 w9 gfaErd # ff ggw @we
A EW 1 T3 WE @ qJAF 1Y
gy gar &

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : 1Itis one
o'clock now. We will adjourn for lunch
pow and meet again at 1400 hours wheo
we will take il’up for a regular discussion.

*

13.00 hrs,

The Lok Sobha adjourned for Lunch il
Fourteen of the Clock,
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The Lok Sabha re-assembled after lunch at
Jfour minutes past Fourteen of the Clock

[Mr. Deputy-Speaker in the Chair]

PUBLIC EMPLOYMENT (REQUIRE-
MENT AS TO RESIDENCE)
AMENDMENT BILL —

Contd.

MR.
Ranga.

DEPUTY-SPEAKER Shri

SHRI RANGA :
Sir...

Mr Deputy-Speaker,

SHRI VIDYA CHARAN SHUKLA:
Sir, 1 have not (inished my speech.

MR. DEPUTY-SPCAKER : 1 am sorry;
1 thought his speech was over.

SHRI VIDYA CHARAN SHUKLA : 1
have oae morc paragraph

SHRI R. D. BHANDARE (Bombay
Central) : What has happcned to the point
of order ?

MR. DEPUTY-SPEAKER :
ascertained, that point
validity.

1 have
of order has no

SHRI VIDYA CHARAN SHUKLA :
The only concluding thing that 1 wanted
to say in this respect was the request 1o
hon. Members of this House not to rake
up controversial matters during this Debate.
We know what is the situation in the State
of Andhra Pradesh. We wish them well.
We want that both the people living in
both regions should live in peace and that
there should be no dispute between them
and there should be no heart-burning. We
know the sensitive situation that exists
there. I am quite sure hon. Members who
take part in this Debale and who speak
on various issues would definitely take care
of all these aspects to see that no such
thing is sald in this House which may
flare up the feeling on this side or that
side. This is the only appeal that 1 would
like to make. 1 am sure hon. Members
will say things which will pave the way for
good and peifect understanding between
the people of both the regions so that the
State of Andhra Pradesh can be runin a
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good manner for the progress of the
people.

MR. DEPUTY-SPEAKER
moved :

“That the Bill further to amend the
Public Employment (Requirement as to
Residence) Act, 1957, as passed by
Rajya Sabha, be taken consideration™.

Motion

SHRI RANGA (Srikakulam) : Mr.
Deputy-Speaker, Sir, I am glad my
hon. friend has struck quite a reasonable
and wise note and | hope in his dealings
with other issues also in this House he
would display just as much wisdom and
reasonable approach. (shrt Madhu Limaye
He has limited quantities). As he has said,
this is @ very sensitive matter. We have
no objection to the extension of this Act
for another period of 5 years. But what
is happcoing in Andhra Pradesh is some-
thing of which the Home Minister here and
the Government of India and Andhra
Government cannot be very proud. If today
all that disturbance had taken place and
are taking place the responsibility squarely
rests with the Government of India as well
as the Andhra Pradesh Government. Why
have these disturbances arisen ?  There are
so many rcasons. | need not have to go
into all these reasons. But 1 wish to refer
to one thing. There has arisen an impres-
sion among the people of Telengana that
the assurances that were given at the time
when Acdhra Pradesh was brought into
existence, the assurance of looking after the
interests of this region in regard to jobs,
in regard to professional activities, in regard
to industrial development and all that have
not been implemented, by the Andhra
Pradesh Government as well as Government
of India. It iy wrong il the Government
of India were to think that just because
that assurance was given and it is embodied
in this Act, it wb)uld be the sole responsi-
bility of the Andhra Government
alone. I know fully, at that time, the
central leaders were extremely anxious to
consult the leaders of Telengana and make
that agree to the formation of Andhra
Pradesh. They were anxious to have a
separate Telengana State. For reasons best
known only to them, the Central leaders at
that time were not willing to let the Telugu
people have two States instead of one.
Heavens would not have fallen if such a
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thing was done. It would not have created
any kind of new or bad precedent if people
speaking one language were to be allowed
to have two States. When yon have 6 or 7
States for people who speak Hindi, who
claim to be speaking Hindi, ] do not see any
reason why there should not be more than
one State for people speaking onc language.
But anyhow, for reasons best known to
themselves, they wanted to have only one
State for the whole of the Telugu-speaking
people who were living in contiguous areas
and they bhave called that State Andhra
Pradesh. But in order to conciliate those
people and recassure the people of Tele-
ngana, they agree upon those assurances.
And what did they do ? They passed this
law and then they created a council
consisting of Members of the Legislature
hailing from Telengana alone, belonging to
all political parties. But you know very
well that the Copgress people constituting
the majority party there, naturally, the
majority party there has always had a
majority representation in that committee.
Whether some of those Congressmen were
on the right or left side of the Ministers
who happened to be there for the time
being was another matter. But it was
under the coaotrol of the Congress Party,
the Congress leaders and the Congress
Ministers. Why is it that suddenly they have
come to realise that thev have not played
fair with the people of Telengana and that
more than four thousand peopie from other
areas had come to be appointed in Tele-
ngana in various posts including the posis
of teachers, male nurses, women nurses in
hospitals, midwives and doctors and so on.
Why is it that they had slept over this
whole business while so many people were
being appointed there in Telengana ?

Why did they do so ? Who was res-
ponsible for this ? It was the Congress
Party and the Congress Ministers, the
Congress zila parishad presidents and the
Congress samiti presidents. They were the
people responsible. Was it a fault of thcse
young men, adventurous young men,
educated and unemployed young men who
were in search of jobs and who were in
search of service ? They were not asking
for any kind of phiksha from any section ;
they were qualified, and they got themselves
educated and trained for various technical
jobs ; they went over to the various autho-
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rities which were all Congress and asked
them for jobs. Instead of appointing
them in the pon-Telengana area, that is,
the old Andhra areas, they appointed them
to various posts in the Telengana area.
Who was responsiblz forit ? Whose fault
was it ?  Certainly, it was not the fault of
those young men who got themsclves
educated and appointed. And when were they
appointed ? They were appointed during
the past ten to fourteen years and have
been working there. Now, suddenly they
have been served with notices saying that
they have no business to be there and
ordering them to go back, and they were
given a notice of only ten or fifteen days.
It is no wender that some of them had
gone to the High Court and also to the
Supreme Court to seck redress. So, nobody
could blame them. It was not their fault.

How is it that just when the distur-
bance bagan to take place, the Chief Minis-
ter called a meeting of the Leaders of the
Opposition and also the Congress Party and
within twenty-four hours, they discovered
that more than four thousand people had
come to be appointed in the wrong way ?
It can only mean one thing, namely that
they knew what they were doing ; they
knew that they were doing a wrong thing :
they had all that information and yet they
allowed these things to go on festering and
festering.  All this time, the Telengana
MLAs kept quiet. The majority within
that Telengana sub-committee also kept
quiet, because it served their local interests,
their contrary interests. Now, suddenly
something has happened among the Con-
gress people themseives. Two groups in
the Telcngana area had begun to vie with
each other and then to eye each other with
jealousy, envy and anger. They wanted
to wreak their revenge against one another.
As long as the earlier Chicf Minister was
there, he was able to control them. Then,
another Chief Minister came and he was
also able to control them. A third Chief
Minister has come and he has also been
controlling them so nicely and so tactfully
that everybody thought that God was very
kind to him, but suddenly God had turned
red against him. Now, they have begun to
fight. What happencd ? And wiho is the
sufferer ?

And that is exactly where the whole

trouble com:s. We want to divide our
country in such a manner that there would
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be no civil liberties at all for people hailing
from outside Punjab and settling down in
Punjab or for people outside UP going and
settling down in UP and so on. Are we
going to persecute those people ? Similar
things had happened in Assam some time
ago, when the Bengal is were done so much
of injustice by the Assamese and other
people. The same thing is happening here.
It is just very much like the dispute between
the people of the Vidarbha and the rest of
the people Maharashtra. The Vidarbha
people also wanted (o have separation, but
your Chief Ministers then were somehow
managing to deal with those people without
this kind of thing happening.

SHRI S. M. JOSHI ; We have imple-
mented the agreement inrofo while it has
been violated in Andhra Pradesh.

SHRI RANGA : Whether it has been
implemented or not will come to the surface
only when similar things as are happening
in Telengana would come to the surface
there,

Many of our kisans from Andhra region
have gone to Telengana, settled down there,
purchased lands and begun to improve
agriculturc and have developed themselves
into some of the most important progressive
sections of agriculturists.  Those people
are being discriminated against. Many other
people have gone there to various com-
mercial concerns and they were carrying
on their trade in various parts of Telengana.
They are being discriminated against and
many other people serving there as teachers
are also being discriminated against. While
all this was happening, what were the
Central Ministers and other Ministers in
Andhra Pradesh doing ?

The police were not prepared to give
any protection at all. There was one
gentleman ; he wasa government officer ;
a knock was given at the door of his house;
he was called outside, and when he came
he did not know what happened ; when he
came out, kerosene oil was poured on him
and he was set on fire ; the man tried to
get protection from the police, but he could
not get in time any protection and so he
died. Several other things have happened
there. Women were perseculed, women
were dishonoured, any many families had
to rup away as though they were running
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away from Pakistan or some other alien
couatry.

DR. MELKOTE: That is a very
wrong statement. [ challenge this. This
is a wrong statement.

SHRI RANGA : I stand corrected to
the extent that it is wrong. I am not
interested in making any wrong statement

here. 1 know that women were
dishonoured....
MR. DEPUTY-SPEAKER : I would

like to tell thc hon. Member that he should
observe a little caution about all these
things.

SHRI RANGA : T am trying my best
to be as cautious as possible and as self-
restrained as possible, campared to the
horrible things that had happened there
under the very eye of law, and under the
eye of the police officers what I am narra-
ting here is nothing at all. I have known
people who have come over to Vijayawada
and various other places; and various
people have written to me. They have met
so many of my fricnds there and have been
making even oral statements before them.
They have b::n treated so badly. Whose
fault was it ? It was the fault of the
Government here. The Government has
failed, and the Chief Minister has failed.
Why did they fail ? They failed because
of their criminal failure to implement the
assurances that had been given not just in
one ycar but over a period of years.
Successive Chief Ministers have been
makog their contributions. That has led
to this consummation, and the present
consummation is the worst. Unless some-
thing is done to get over this difficulty, it
would not be possible to have law and
order eaforced there. Some assurance must
be given to those people.

A suggestion has been made that it
should be taken over by the Government of
India, or by the President ? What would
be the use ? It would only be a trans-
ference of madness from Philip the sobar
to Philip the drunk. What Is the difference
between the Chief Minister there and the
President here ? It is an uncle and nephew
relationship only or even something nearer
than that, because here s a Congress
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Government and it is a Congress Govern-
ment there also.

Another suggestion that has been made
is that the present Chief Minister should
be made to resign. Well, there may be
something it. The Congress people them-
selves are quarrelling among themselves,
and therefore, it is possible that if some
other Congressman becomes the Chief
Minister, poscitly some of those disaffected
Congressmen may come together and pacify
those common people who had got them-
selves excited over it and thereby possible
bring ubout some peace ; 1 do not know,
but the local people cught to know this.
But it is the duty of the Government of
India, the Home Minister and also the
Congress Party to take expeditious steps at
the party level as well as at the national
level to see that the Ministry is reorganised
again in such a manner that they could
give assurance to the people of Telengana,
and also the people of the Andhra districts
that there would be impartial, non discrimi-

patory and effective and efficient and
instantaneous enforcement of the law.
The law was not being “enforced. It is

not quite clear as to whether it is being
enfecrced now. We heard of gheraos in
Calcutta and we found fault with the Left
Communists and Marxist Cecmmunists and
all the 1est of them. The Ministeis 2ic
being ghcraced cven now in Telenguna.
What do you say about it ?  We heard of
so many other horrible things happening
in various other places, the people of one
language doirg thiogs against the people of
another language. Hcre, there are all
people of the same language and of the
same area. And yet they are encouraged
and they are allowed to injure each other,
to harm each other, to abuse each other,
to weaken each other. Is this a good
thing ? Is this a creditable thing I want
to know. Isit creditable for the Home
Miristry, for the Government of India and
for all those authorities which are involved
in this particular business ? If you want
to give a Telengana State, we have no
objection. Nobody hes any objection. |
do not sce the i1eason why Telengana
pcople should not have Telengana or
Vidharba pecoplc should not have Vidharba
except on what basis. On the basis of
money 7  Which State then is viable today
that you should ask Telcngana (o be viable
or Vidharba to be viable ? Which State
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is so big that Telengana and Vidharba are
only too small and, therefore, they canoot
be separate States ? If you must give, you
give it. We are not involved in it politi-
cally. Itis you who are involved. The
Congress Government is invoived ; the
Congress Party is involved. If you want to
give, you give it. If you do not want to
give, don’t bother. lieavens are not going
to fall. The people of Telengana ure not
going to be injured, in any way, or unhappy
or disaffected either provided these assu-
rances are honourably and scrupulosuly
enforced. Are they being enforced ? They
are not being enforced. It is admitted by
the Chief Minister himself,

What is the result of it from a financial
point of view ? The Bench of the High
Court has given a judgment. What is the
judgment ? It is that all the surplus
officers need not be sent away from Tele-
ngana to Andhra but they may be kept
there as super-numerary people, How
much are you going to waste on it ? More
than Rs. 1 crore every year. Whose grand-
father’s property is this ? Only the other
day, 1 said, the Government was interested
in wasting public money. As much as
Rs. 40 crores are being wasted on the so-
called public sector steel enterprises. Here
is another white elepbant they havc created.
They are not going to waste Rs. I crore
on thesc officers. They are not going to
be aflected at all. Their dearness allowance
will be there ; their provident fund will be
there ; their pension will be there. Every
contribution will be there. The people’s
money is being wasted over it. Instead of
doing this sort a thing, let them play fair
to the people. Let them behave in an
honourable manner to the people of not
only Telengana but also towards the people
of Andhra. How do I expect them to do
it ? You see to it that your police behaves
properly, that civil liberties are assured,
law and order is assured and enforced, and
that the pcople nced not be afraid their
lives, of their honour and of their properties
or of their occupation, wherever they come
fore, all over Andhra, or they may come
from thc Himalayas. It should be possible
for them to live in peace. Unfortunately,
today, everybody else is allowed to live in
peacc for the time being but not those
people who come from the coastal arca or
from the Rayalaseema area. They arc not
able to live in peace. Not all of them.



223 Public Employment

[Shri Ranga]

But some of them are not able to live in
peace. A much larger number of them
are now obliged to live in terror all because
of the wrong politics, of the unscrupulous
behaviour, towards them, among themselves,
and fratricidal fight that is going on among
the Congress pcople themselves, more
particularly, in Telengana and generaly,
over the whole of Andhra.

So, my appeal to the Congress Govern-
ment here is, please for God'ssake, you set
your house in order, so far as the Congress
goes, so that the Andhra Government
behaves properly and it docs not bring a
bad name for you and you do not help
them to bring a bad namc for the whole of
India.

MR. DEPUTY-SPEAKER : We have
two hours for this Bill. 1t appears that a
number of members desire to participate
in this. 1 would, therefore, rcquest the
members to confine their rcmarks to ten
minutes.

Dr. Melkote.

DR. MELKOTE (Hyderabad) : 1 belong
to the Telengana area and, therefore, I
would like to speak out the facts that 1 am
aware of. Mr. Ranga was very vehemently
talking and was throwing charges against
the Government of India and the Govern-
ment of Andhra Pradesh particularly. May
1 say that he is also responsible for this...

SHRI RANGA : 1 am not responsiblec.
1 have nothing to do with your Party.

DR. MELKOTE : 1 will prove. He
belonged to Congress at that time. Many
people in Telepgana did not want this kind
of trifurcation of the State into linguistic
provinces. He came to us and said that
people speaking the same language should
come together and should manage the
affairs nicely...(Inferrup ions),

SHRI RANGA : At that time I sup-
ported Telengana and I wanted to have
safeguards for them.

DR. MELKOTE: You werca Con-
gressman  at  that time. You were the
bigger brother...(Jaterruptions) Anyway |
do not want to say anything now. The
goint is this. Now be is sitting in the

MARCH 17, 1969

(Requirement as to Residence) 224
Amdt, Bill

Opposite Benches and, thercfore, he is
tocing the line of Telengana...

SHRI RANGA : You ask your own
friend, Mr. Krishna, whether I was in
favour of Telengana or not.

DR. MELKOTE : This is a matter
where therc are three sections, Ravalascema
Telengana and the coastal Andhra people.
We  all belong to the same State. There
are differences today which we have to
resolve within ourselves in a brotherly
fashion. Hc said that the Government of
India and the Government of Andhra
Pradesh were responsible. He said that
thc MLAs were kecping quiet. As long
Dack as 19601, I had written a letter to the
Government of India alleging that some of
these promotions and other facilities that
ought to be given to ‘Telengana people were
not given. Afier that, in 1962, myself,
Mr. Krishoa here, Mr. Akbar Ali Khan of
Rajya Sabha, and Mr. Muthyal Rao went
on a dclegation and said that this was
what was happening in Telengana and that
the matters should be set right. 1In 1963
also we said this. In 1964, we, along with
late  Mr. Burkul Ramakrishna Rao, the
then Chief Minister, who was then in Rajya
Sabhia, wade a similar charge and wanted
the Government of India to rectify that.
Thercfoie, 1 should say that it is not merely
the Andhra Pradesh Government that is
responsible, but it is the Central Govern-
ment which did not ses that the Act was
enforced properly. This is the fact. A
trouble has arisen in the Telengana area.
It is a very serious matter. If this bill is
not passcd beforc the 25th, there will be
further trouble again. 1 am very glad that
this Bill has been taken up now. At 1.30
P.M. | scnt an amcendment and sought the
permission of the Speaker to table the
umendment which is that after the words
‘and others’, the words ‘with rctrospective
cffcct” should be added. Telengana and
Andhra camc together as one Government,
but certain departments which were created
latcr do not seem to have come under this
Act. Therefore, if the words ‘with retros-
pective effect’ are not added, the benefit of
this that should accrue to the other Telen-
gana personnel will not be there. There-
fore, | hope that the House will agree to
this amendment.



225 Public Employment
The point is this. In Telengana there
is trouble now and the trouble is over jobs.
I should say that Telenaana has passed
through a period of continued suffering.
We had, before Independence, a kind of
Government which we had to fight in order
to make it a democratic sct-up. The
police action came in later. Then for a
temporary and short period, the Telengana
people ruled thcmselves in a democratic

manner. Then the Andhra Pradesh
government was ushered in.

By and large, our Andhra Pradesh
friends are extremely good. But among

the official personnel, there is a certain
kind of uppishness. They feel they have
conquered us. This kind of feeling has
gone round everywhere. If there is trouble
today in the Tclengana are, it is because of
this sort of attitude of the government
officials. People there think that a good
deal of injusticc has been done to the
Teltngana people. If it was only a ques-
tion of the personnel, I could understand.
The personnel have suffcred terribly. Now
aficr twelve years, when we go and ask the
Government to rectify some of these
things, the officials say, ‘we hawc already
enjoyed this position for so many ycars.
How can we go back. An injustice has
been donc and when we ask that it should
be rectified, this is the reply. FEven today,
after the gentlemen's agrcement of 19th
January, things have not been rectified.
That is where t he trouble is coming in.

It is casy to play one side against the
o.her. I would like to say that the Central
Government themselves have not been
strong enough to see that this act is enforc-
ed. Why should you have to ask the
people of Telengana to go to the High
Court and the Supreme Court and get a
judgment in their favour ? Then you tell
the Andhra people also to go to the Court
so that it may bte further delayed. This is
what has occurred. I feel that people
with the responsibility and influence of
Shri Ranga, instead of appesling to us,
should have appealed to his own people to
see that justice is donc.

SHRI RANGA : Who are my pcoplc?
He is also one of my people.

DR. MELKOTE : In cvery meeting 1
have addressed, in my lctiers to the
Government, I havc said that if therc is
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any fault anywhere, if our Andhra friends
from the coastal area have suffered, I am
preparcd to take up their cause and sce
that justice is done. Is Shri Ranga prepared
to do the same on his part ? Even now, [
am prepared to say that nobody should be
touched in an irregular fashion. We are
one. We want the unity of India. It is
not a question of Teclcngana and Andhra
The basic thing is that justice should be
done.

1 should like io say at this juncture that
language, by itself, is not a unifyiog force.
That has becen given the go-by. It is not
language, it is the economic situation, It
is the employment potential, that has to
be taken care of.
likz to make this

Thercfore, I would

appeal that the question of meting out
justice to the Tclengana persoonel in
government services and its economic

development should be attended to immedi-
ately. The Government of India should
act very strongly in this matter. With this
hope, I have tabled an amendment and I
hope Government will accept it. I would
also earnestly appeal to the House and the
Government to sce that this Bill is immedi.
ately passed.
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gy earaf & fAg g sqar «1 fagsr
g1 AT 10T 7@ T g, AT AR AT
qifgai — =T qgqT NP N—@F fag
IY TAT FU | T7EY FMT F AW FT
faearg YT X ¥ 53 T fagtg AT
gges Fifex aT A i & IFWEAT W
TaadAr qifz 90 § ¥ 97 97 guwal
TR fagfradan g ga% § 3 39
wifiq & farz & At gq GEEL & fasen-
97 F Fww R I@H g & W
FTe § ¥l wiw § e afy = feafs
T gAreAr 2, At az 797 A1E N A
F14 A 1 gg FL

7 wedl F grg ¥ zg fadaw #1
qAdT FIGT § |

MR. DEPUTY-SPEAKER : Now there
is one amendment submitted by Dr.
Melkote. It is not in time. That is one
thing.

DR. MELKOTE : That is why I made
an appeal to you.

SHRI RANGA : If it is acceptable to
Government, it can be waived.

MR. DEPUTY-SPEAKER : It is not
possible. The Bill will npow have to go
to Rajya Sabha. Therefore, 1 do not want
to waive : it goes.

SHRI CHENGALRAYA NAIDU
(Chittoor) :  Mr. Deputy-Spzaker, Sir, I
support this Bill which is brought before
us, but there is something else we have to
think of here. First, the Government
started this thing in Kashmir. People
from elsewhere are not allowed to go to
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Kashmir to live there and due to that,
there is much trouble ia our country now.
We are asking in Maharashtra and in other
States that South Indians and others can
go and live there in Maharashtra or in
Bombay or in other places, but we have
stopped our own pcople from going into
Kashmir. This is the mistake crcated by
our Government. Due to this trouble,
the trouble started in every place. When
you gave some special privileges for Kash-
mir, in the other areas the people started
asking, why can't we also have the privilege.
Everywhere, everybody, is asking for
privileges. Once they started with the
State ; now they start with the regions, and
tomorrow, they will start in a district and
it will go down to a village. If thisis
going on there would not be any end to
this.

Regarding Telengana, I concede that
they are a backward people like those in
Ravalaseema from which area I come.
They must have some safeguards. But how
long ? There was a gentlemen's agree-
ment entered into when Andhra Pradesh
was formed. When Andbra Pradesh, with
Telengana as a part of it, was formed, a
gentlemen’s agreement was coneluded. But
how long ? This was only for five years
and in that agreement they said that if
they want another five years, it must be
renewed and the period must be extended.
It is all right ; but then it became 12 years
and then, another five years were asked, it
became 17 years. Where is the end 1o this
things ? If those gentlemen have agreed,
why not they say that this is for ever ? As
long as the State is there, the safeguards
are there : why cannot the Central Govern-
ment bring forward a Bill saying that for
ever till Andhra Pradesh is there, these
safeguards must be there ? Why cannot
they come forward with such a thing ? Why
do they go by the backdoor and say, that
for five years, there is the gentlemen’s
agreement and then for another five years,
the agreement is there ? First, thereis a
period of five years and then there is an
other period of five year. What is this? There
is again another five years ! Why can't you
come forward and say, this is for ever, if
you are sincere ? You are not sincere to
say that.

What was done in British days ? They
divided us by caste. Now our Govera-
ment is dividing us by regions. 1s it fair?
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[Shr]l Chengalraya Naidu]

It is nct good. That is why I plead with
the Government not to do this. If you
want to give safeguards, give them for
ever. Do not bring it for only five years,
and create trouble. That is my request.

14 40 brs,
[Shrl Thirumala Rao in the Chair)

Take Telengana ; it is backward. Those
people are being given some privileges.
Whether those privileges were imp'emented
or not, after 12 years, the trouble has
come. They say that the safeguards were
not properly implemented. 1 will tell you
that in the gentlemen's agreement recently
concluded, in the all-party leaders’ confer-
ence, they said that 4,009 Andhra people
have been appointed in the Telengana area.
Who are they ? 1 will tell you. Who are
responsible for this appoivtment ? Out of
these 4,000 2 509 teachers were appointed by
the Zila Parishad Chairmen. They are
Telengana Chairmen ; not from Andhra
Pradesh. These Chairmen, when they
wanted the development of Telengana,
wanted to start more schools, more colleges
They wrote letters to the Zila Parished
Chairmen in Aandhra Pradesh requesting
them to send thsse teachers to the Telen-
gana area. These tcachers were sent by
the Andhra Pradesh Zila Parishad Chair-
men. These non Mulkis were given
exemption and they were appointed. Who
were responsible for this ? If these people
had not gone there, these schools would
not have been opened ; they wou!d not
have got all these schools and all this
education for the last 12 years. So, they
wanted these areas to be developed. They

requested Andhras to come in. These
people never begged to go there. They are
the people responsible. and they gave

exemption, and today they want to throw
the blame on the Chief Minister.

They also blame these Innocent people
who have come at their request.

Then there are 800 nurses, out of which
only 350 came from Andhra. Others came
from Mysore, Kerala, etc. You advertised in
Kerala, Mysore, etc. and they came. Now
you want to send them away because you do
not want them now.

Coming to surveyors, they are not

MARCH 17, 1969 (Requirement as to lkuldmce) 232°

Amds. Bil

permanent people. So many people were
working in Rayalaseema area. After it was
completed, they were sent to Telengana
area to survey the land. They are shifted
from one place to another after the work
is completed.

Then, supcrvisory auditors, typists,
LDCS—200 of them are there. According
to the sufeguards, I agree, these 200 should
not have been appointed. 1 do not know
who is responsible for appointing them—
the Goverament or the local authorities.
1 agree they must be sent back to Andhra,
according to the gentleman's agreement.

Sir, 1 want peace in Andhra and
Telengana and no injustice should be done
to the Telengana people. All the appoint-
ments in Telengani area must go to Telen-
gana people.  But the sume thing must
happen in Andhra. When they do not want
Andhra people to be appointed Telengana,
Telengana people should not be appointed
in Andhra. I can prove that a number of
Telengana people have been appointed in
Andhra. Is it not fair to apply the same
ruie to both Telengana aud Andhra ?

MR. CHAIRMAN :
arc only for Telengana.

The safeguards

SHR1 CHENGALRAYA NAIDU: |
want that there must be a clause (n the
Bill to provide sufeguards for Andhra also,
so that the intcrests of Andhra also may be
protected.

SHRI G. S. REDDY (Miryalguda) :
Can he quote Telengana people who have
been appointed in Andhra region ?

SHRI CHENGALRAYA NAIDU:
I can quote any number of instances.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : This Is the kind of attitude
which has spoiled the relationship.

SHRI CHENGALRAYA NAIDU
Jn the capital of Hyderabad, there is the
Secretariat. According to the rule, two-
thirds of the appointments must go to
Andhra people and one-third to Telengana
people. This must be implemented.
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The total number of N.G.C.O.'s in-
cluding Class IV employees in Secretariat
as on 1-7-1968 was 1376 in Andhra and
1459 in Telengana. [s it two-third and one
third ? They are still having the mujority
and we have not objected to it. Regarding
appointments in Secretariat thcy wanted
the safeguards to be implemented cvery-
where. 1 want the safeguards to be imple-
mented in"Andhra area also.

Regarding other developments they say
in Telengana there is no development. A
lot of development has tuken place there.
In Telengana there were 111 hospitals and
the number has gone upto 327. The bed
strength in all was 1305 and it has gonc up
10 3754. The number of doctors in Telen-
gana was 149 and there are now 537
doctors. There were about 6651 primary
schools and now there are 9515 schools.
Is it not development ? In all respects
Telengana was not neglected.  But only
in respect of three things, rcgarding their
reserves, the Poachampad Project and
Nagarjunasagar the implementation was
not proper. I want the Central Govern-
ment to request the State Government to
implement these three also. \We have no
objection.

1 support this Bill for another five years
but I want Government to make it clear
that this is the last time that they are
going to do it. If they are going to do it
again let them have it as a permanent
measure and 1 have no objection to
that.

o qvivg mwt (3gEwE) o gl
A2y, a9 w9 faw &1 @udT w39 &
sgifs gw awwd § fr oo fad & afa
¥ q9T WTEr W FAAT I OHRAT 37
T F § ggrgar faai g9 ww faq
& g9 39 § FAifF gw gAwd g fw
ot a7 war-met qFar ¥ @9 @
gy fagy & wfm wgw A ¢, aNT
wig & ¥ ggrgar fasn | geT IFAT
g5 ot qfcfeafy gft dar @v nf, ag
w4 a1 g% ? #9ifE gw Jmy wrar-wndy
AT ¥ I wEAT 21X @ fadmga
go9 # g 7 @¥ § Fradr @\a
gATR 3 ¥ WIGTAIR =AY & & gl
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fre wrrar wsaf Y eqrear § deg
ATGT-AT9Y FTTT 7 qEISAT F7 w7187 O,
o{T UFAT AT NIwA frar, wT 340
A7 F A AT 19r-9ret I797 A3 @Y
73w AOwI§ THE 0F YA FIY
7z & & faq woay 97 gz ogar earfa
YA Y, IF HIA FT QAT A4 Fwar
Tar L qg wark 9z 91 5 Afrgfas
thz &, 35T ¥ fagg gu At £ o
qrzaraT fgo a3 &, &Y gwaw fy oy
g, f7 deami 9 97 qawg ¥ ATy
# et frar war ar, g IeweT frar
war | afy gamr geAww T fEar arar
M wF AATIAT A JAAT F 798 WraAr
T A8 Y i dfr ¥ fag? gn dew
far 33% afami?i 71 za7 ) wr & ok
o frar o wsq § IA4 Wi ag
1 A AT g, sHF qU-qT ¥ -
qrA A #L R E g Aty qz w5
A WE W AN N @ sk &
gg W F9E H AT WY, ¥ N wiw
I Ffed zw AT =ed & fr fame
Fig ST FY TqAT faq T 97 gt
A4, fag nitiz Y Afgw g g @), @
vz # wAT MY &) Faeyard
o ¥ &iaw a9 w9
fagx 20 aqt & azt a2 #tda 71 & wsy
771 AT Azt X FeE H N wtig wr o
ST Tz A1 Al A MO 39 g
ot Ay faan ataq w19 | W
aiY qTar F @9 F qg &FD7 9w
wzw St 2 7 rAd fA¥ g fyeyare
gred gmg & A arr WA
gia & qog @01, 9% qrFfy F Ay
g FAN F 3w @AY qr
FIEfE T F frgd grasa e
goam 21 Tifed, I9F ary Q) wearg
g1}, sEar g FwAr wfem wEd
faafad & fex =2\% ox wsitmar frar
&1 il gzt Y sifesia 9 1R
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[ Atz qwt]
agw Qarg & @ o d ¥ w=w
e @ Ergmanwd §zm faw ¥ @
gTar Ta fear & wzw 9zA § wgfaaa
o\ ggrmar fadnf | afEq oF q@ d
1a¥ w9 FeAr |rzAr § fFoazt s
fallw g7 JAMAT AR F ALAT [
qII@ qT FaT AT §, | 68-69 F Wi
& gaz A o @ qiT @ ewiT fEar

mr g e w09 40 FAT w0 ...
(cwmaw)......
“Out of a surplus of Rs. 45.20

crores, Rs. 31.55 crores were utilized in
the Andhra region.”

These are the figures from the budget
for 1968-69

Y 3z agi ? sqt FsaAr ¥
guag At & A wiwg # A aar
§ Peawr urEsm Az & fF dmmAr A
g fagy adi & = wig & 77 fagy
3, fae¥ I97 ¢ |AA } Wi 1
qIAg FOT TII1 gL qiA FqQ Far
21 % aafz wmfad szar ¢ f 7w faay
w1 @1 i & fF A mwama T %9,
7z I A qU g Ag } afew wgh
wa-fagg @y fear  agh 9T waq
ok W qg AT & dvag S QU
dar T & ST 40 FAT F 127 W
R AR IF e F qfy fHar g
FemAT & fog® go swF ¥ @ e
gwT & afz Sawl awq AT 4Ty § &Y
Iger asmAr § & @y sy o
fogr gat & mod a8 fear g afe
mifgx & wisr Y 1€ svqa o7 A
g SEX M FE Aw AT g
aft T gFar & wafE grr § of a9-
fagq Y g frar oy afz sg
tar a@ F@ § oY foe ot qox F ow
AN | AT F gEEA A JSAAT FHAT
21 9T T § Tgi 9T AY T AN -
waear gE gE @ o Ay w &
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geg wAY @R ST 97 g
ar f& afz 9o 1 gex 7 Qarar
JAMAT T I-gEF WA G WYY qfz
SECICTEEIE C: B E TR (>
I0-g&7 wAY AT A S STEes
AT ¥ IHT GTAA FANIT T FAA) TEY
g gg @t WE Q AITH § | A JEEe
T I AW TET AT I @ A
JTTAT & A FTIT-gERT qAY N A
gaq fagr | % JFTQ g whw @1
gar 8 | gTEgE H m@do o o
JAMAT FT 97 FE WY [T @eH &) Aqr
wT GRAT AE FT & AT ar A
AFL F uFAT § IR W FEaw @
gra & @9 fF saAc ar fadg qugq
1 oag T mha &1 AN L, w
g AT A @ WEAE RIWH
gist mraz gn g 3 fogs go e
F1 #fgFz ga7 FF A ag WE
eafan za QY 33 @iT w3 fr 7@ fa«
F afd ¥ g0 9x gw wig ¥ gwear
¥ g FW F fa¥ Fww 931 @ & 3gi
g araar a3 fF wE fex sy ®
T qig F1 F1E A AT g7 g
a1 FTW IBT IqY IEF & gH UF
gsarfgsr grea s eaifag w3 oY
™ g ¥ g & #gi 9T wiwfaw
frggan & srw U gwear @, SNy
g @ & fa¥ g w29 gzAr =ifed,
#ar #aw @ gk 1 afk gw ag a8
F ar faeme i AT ey AN F
fadr gw amea & fv afes wiedhr @7
9T OF ISATRIFIT q1ed oA &) eqyoay
gt wfey arfes &g faawar &1 w7a
frar 17 1 af i wisfas frowar
R AL W, IFFT 777 AN FO QY 39
&1 faedtz Qar w@ar

15. brs-

gamfy ff, w0 N wig R ¥
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7R AR FgAtg R &
argdt & www fzarigw g E R
39 WINT g9 " Y GAEAT HEA
T #T gF3 | Goeny &1 9E §a)
I &7 zmaw & frgy o fagra @
ag a1z ¢ f& o fqda & IaF
famar =ifgm ggx # ad  fa=ar
Fifgr aqifs g2 @Y A7 7 F AT W
FzAT & wrar 2 afz gl AR W Y
uFAr exifar @war 2 T AW F AET
fafwer wsdY & wwar enfer &ar 2
ar g gq fagra &1 9T HIEAT q3gar
f& fada &t gzrEar Q I, ([90E a8
gt & srardt &, s uaA) # fag3
zAF 3V 9 a% za fagra &1 9@
A5 FIX g AT ARAE F AT FFAT
qgr & i 39 3w &1 oFaT F1 w0 Agd
FLEFT (AT APF g At gw d fa
2 A usar a9 @ zafay nF gsanfu-
&I AT enfaa fear sa 5@ azg
fagaar s1 g7 s@ & fAg )

MR. CHAIRMAN : The hon. Minister
wants to reply ot 3-30 P.M.

SHRI P. VENKATASUBBAIAH
Time has to be extended.

SHRI VIDYA CHARAN SHUKLA 4
Rose—

MR. CHAIRMAN: I do not know
what to do. Should 1 exercise my power or
should I leave it to the house ?

SHRI J. RAMAPATHY RAO (Karim-
pagar) : Time may be extended.

MR. CHAIRMAN: The Deputy
Speaker has already announced that he
would call the Minister at four o’clock.
Without rcpeating any of the arguments,
1 hope, hon. Members would be co-
operative and accommodative. 1f the House
wants to continue it can be done. 1 do
not know whether Government would find
the time,

PHALGUNA 26, 1890 (SAK A)
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AN HON. MEMBER : Parties repre-
sentatives should have a say.

MR. CHAIRMAN : I want the parties®
co-operation.

SHRI HEM RAJ (Kangra) : Mcmbers
of Union Territories also want to speak.
(Interruption.)

MR. CHAIRMAN : Order, order. Let
me make the position clear. Time was
allotted by the Business Advisory Com-
mittece where all parties are represented.
All partics have agreed to the time. But
in spitc of that there is this feeling here.
Therefore Government must be prepared
to sit for a longer time to listen to the
arguments.

SHR1 SURENDRANATH DWIVEDY
(Kendrapara) : 1 move :

“That the time be extended upto
6-30 P.M.”

That is my motion.
MR. CHAIRMAN : There mayv not be

enough speeches to continue till 6-30 P.M,
Let us see.

R meAtard (FEw) : Sarege o,
T warzat # g gy & oag &
aamar &1 ufar @ ag & dguarz &
qeg | @ 8T F AT 9, § aY
i as fame gro & f5r ar 2 ok
Al &1 A fear war g @ gawr
A & fF an wgrasr ) 27§
F4T BT AT | TEH ®WATAT  JAATAT
afear & 93rs AT AT & 9 H
g 441 & | AT agr d a9 § Jfea
fer & o=y & afqga & &is ST
qiLT F gAFY AT AN §, I WATH
waer AgY & i § wagr AN o qw
W1 ¢ g gxw & fan QY uw o v
gAr &, I EF F IR ATAT § | WX
o A aawd & o 12 @i @ gw A
AT §3 @ | qid FEmAr 99 fagq
ar 4 az agi ¥ afafest safay 4,
WH A 5T gEgA ug goU A A Y
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[y asdarg]
fe zazaF ¥ faugg ¥ e A9
g 1 g7 whT &, gAar FF 91F @
a9 faamw F Qi # gfag
T gt | wegfae T q@ N agT §
u3F ad fagd w10 gzt F @ gua
M A wF & YE WS WT AN
gacide & wifgr ai, @fEs Qo
AgY gAT | § [z TW FY AT G AL
g ¢, afex Fega waAdz 7 Fad
gfF agi A& q% mE wA &
fae gra fafaed) & w18 aasag 748 &
vEr A FIA W OWAST G AAT | FRi AT
saf-sqy =AY gg @ & cat-dl SAEy
qreqrd WY 43 @ & | AmAT AT qrd
¥ HEIT WAT )\ IUT AGAGAT A
OFT g, TALIATAT T AT 1 9T
faag =1 wRara g fas @ 10 TUI
goar fasr @ gzt 9v &dT fedis &
qEF @F A gAr ;AT g G agy
g% | T T HAGI Y& 14T |

qrAg WA A Fg AFS {47, Yaax
gaF1 AT A8 & 1 W A gy afadn
meT ¥ QY ggd ¥ &Y 0wy a4 g Wl
ANE wgraeg & ar qg owifk veal &
i & weT § 3T &1 Q4 Ylawmg Wgz
&, @ge ¥ Yq@aNE T a4 § | A
miq fagr 1, T1gF &1 ard 330 gAR
qag WA W Fg W9 9 4 EIT
FT A \qq A aiT 3 40, 60
FAT WAT 1 q=@aEr & far ar4ag
qAT gl @9 gar ar | I8
'a'awar frmat 1 gmu gEEr  fagEn
gar &, Sadl §ReAd aqY § wfwa on
ats =g s agy fear war faaa)y

7 ¥ AFMAT F AT IFET 2 ax
gagr A g A 40, 50 #AF TAr
3q Tk & fAqag agi oF 919 @9
AR IHECH

WE AT Al T AWK A T
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FIA9 § qo1g A1 faeey &1 g A 30,
40 BAIX AIF 9 QAT AfggaTw §
i §, A 39 g gfaaf@ey & fraed
g affT IaFr gag adl faadr & 3w
fad wagr & w &9 far and
BT 4§ TA 93 F WALT FE GATN
zafan § §za wgade § e g fe
agi aT wrig @ § AfET mwo qassg
gl 2@, wig T F@ 5 SF 3wmE
F1 Ay frar g 1 Far wiw 920 9F AT
IRy F w0 97 ax fw ogwaE
agY grar ?

Az A Hg W A v viwaw &
qrEed awme aAar =ifzr o 10, 15 q19
21 g afFa guv faa) #1 eqra a8 mar)
g T H 1T A1E Q1T & A9 Us angr
g, UF AT g, UF q|IT E, a1 A9 a5
AR ¥ graa 4g gard Ay g9 aF
9 92 FMA & QAL 97 qF IqTATHE
i gar a3 aw agi i grad &9
gaddr ¢ zafad & S g fe ag
At Y FEAZA A FAF gu ITF K
mga fa7a aifgy wifs gqw fasm
TR | T HU FFAT R | AT UGA-
Hiar g, sa< fagre @1 ar d«mrar &
A& T8 G & & fF A FANT Y,
AT 3 A Nfw g7 F 3T A FFAT
g1 sus1 gzigar faad =rfgy, sa=r
gargre g1 Fifgd a 9§ @ AraEF
g 9309 fer wid Gifge | S g aw
gquat gzmar faady gd afze 97
a® fr ag T § A A FAR AT
T AT

el § W A gat wiv & g
9z fad g1 9= 1 ueAfg N migw
qiTag aud & o fgemedt Eow@ ®
qFIFA | g IATEAT a1 wig g, 1de
T FHAITE 1 IT TV TFAT ATIH WY AL
2 ged wig & 37 wzdl N w9 9
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AT AR FASIT § [AGE AIZAl Sy
fa@amr ggm@r wifge 1 g% & AT &
T 0 g e F1 fagaAr Sifgn gt
uTaaE  A@W@ W I g9 &@r
Tifge | ag 73 yfAa fmag ma 3 @
W &, W #Y @ wier WA TN, W
¥ 2 Fowae 17 § ¥ gafan fewr &
T Y94 IT FAFI T A1STT A1ZET a1
g gryT weg ®¢A Wi @ § T
gisy, UFFH[T a1 FHAAT F1 g9 4T
agt @ar fge 1 o fagga AT g ar
faasy zarere 8 gE@ & ST & WY
gararE Hifar ) g ag ot A @aa
st 9ifgn f& ag w97 § a1 28 ga7
g afes e QT 7 W9 87 AT 7
FEIGHT AT &Y AT FIAT Af30 )

A FA2Y FY gH q1ad JT =fze
o7 37 & VYA AqF F1 gH @ 99
F 19 3 ¥ &1 ¥q1@ F@r 930
gH fae) avg &1 N wzwig AF)  awA
aifze 7T amy wEY XgWE qer FA
it T F} gH A A Ag
qAAT ITHAT T T8 L WX w187 &
qeq QAT F72Y 1 ¥ L@ F9 7 fan
qIIIGA FATAT A1MGY

T & warar § gz #gAr g g fw
5z wig Wit ZUAIE T3 § Madf g0
g 3¢ Tad A1 TW@ A TT Ad g afFw
gy wfus graeasar wag & ¢ fw
gH 99¥ a9 W oF WP T Iy
aeifee 9@ & fad wrawas  sgaeqr
*< | OaT 1 A &Y agf 9T ¥ Aqdz wr
7 1 SO 71 F17 AF J@Y Q7
g qFar § AT 98 CAIDT AT g qFAT
g aw=l &1 Fwg@Ear gaR Ao
qgT IEV g 1 97 aF 97 A guean
F) gu T Ag F4T a7 & gmA @g
1T gA Ay Ag) § ) @ gw asey
F1 agl & gral WY w47 § agraar
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FEY q0fgT 37 F Aweqrsi w1 g Far-
919 FIA7 F1fzT | OF "IHY )Y e
¥ a1 8 9 wix wwgsz 2w ammd
war @ @ S¥ gu A @wwr gy
(& gat wredt sar AF T qacar
193 99 $g 3T qFaT &1 T@ AR
fzet @it @7 ¥ ot agt ¥ aw7 A §,
FHANT AT E 97 A awgar wifze
ST H | AMA € gE@ D &, W
# Y ;A &Y gwa Ay ¢ afsw ww A
HlaT FI7 571 g¥ Ay TN arfge
ag o fasr war § g9 #1 & gAdq s

g1
/ ol Tdo gRo WA (gar) : &wigfa
A1, A8 & @A ot fadyw 9EqT &
SEHA qEGT w31 ¢ F A wgar
ar f& 75 fadas @ A agr @ war
faad fs frgg g -t a1 wYfc sqiar
afusiT k7 a1 @53 1 g% Qa7 agy
agt vt agi M feafa zad s A
faair 1 feet o wrarifas g w1 gt o
ST 99 @I 2 IF #) AFH14IT GHGAT
TN WA A FRr AT fr gm
arr Jifs faQst aar & 2 ag & €@ freq
® O GANT g1 AT g agr
qg 3@ FT M54 GAT 5 & 1 faQ)e
g IW &7 GAYA AL FIGT & fHr 0y
ar famdf A Egrr dn Fagow
T ATRTT 99T W@ § 1 & 7 9 qrdf
& AT F FAT-FAG 4 92 gARHA ¥
Fifgw &1 1 & Fwg e 2@y oz @y
gFRr AFIT F1 9AT  Tg, wAT QY A
AT W AT &AT FT A FAWAT
gfFa g | I gRET AR K A A Y
afa &1 adw w3 £1 20w wamar ar
AT I AN 3 A T 3@ W gA w5
#gua g nar g aar f& usn
gataar g 3 fawifa &) 9 fs
JETAT & oF T2z qAAr qibgy anT Iy
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[t TEo gHo SMEft]
T A ALY gAT | I FT FIQ AT AT
f yemrar & 9 fel & *€ Aand A
AT wie F Aaqrs A wgw & §3 F Q@
Arar 5 gw gg a0 | A9 WG 0F
@ Q@ g awEEr weg & A
FearAT & At 3 I AT 9T FZ
gd @ & admar & @ s fagw
ga fax | uF TRUIAMWT AN 93G
RO A 17 4 I F FAT HAA
agt g | gt st aqran A g 39 #
geUF M AL | JATA F AF F I
tavg quoaw 3, s afafaa evafa @i
ag FemAr ¥ @d aifgr 1\ 5w
qreag gaafn & @ fz@ & aF @
uF Qg @1 axws M gan dfew
bagifest ® avwq 13T AWl &
fema ¥ ag 40 03 aF I71 AT
GYX ag @d ALY gAT | {IT AUT g
= ¥ @9 & ag N aFwar A 5 ag
v Tz F1 fzear an fqa® aFT FgT
a1 @ § = faawr fF vwwdwd 1 @
gy miw @ @ g fad ) UE MR
e ¥ wiefaagl #1 fuadt sifge ) 59
39 ® wwa § Agy anar agn i sar v
1 gigq ¥ Fal fF 3@ FT qA1 ST
gt & fr a® % & A 2 agt
uF Qe $JLY FA WL F oz &
garfas demd & wfafafy faar aa
§ 427 & 97 %1 oF Q9w HAA g W
ag 9@ 1 @ § 5 ag AT O w
ar 78} | g ¥ QAT FHA N A I
I 1 FiF & TN § qE@ WY FFR
T ¥ g ¥ I A W1 75 A
F a ¥ Y 99 A wE pRIET A wr
% | 9@ %1 2@A gU R WERIT G
v dfeqda giiz fFar aar afew s
Y wwa ¥ 4 @@ aarsw & fawda
wiw frar mar ) @A @ A afew @
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4000 #7 fegr@ amaT AT @ 9 F fag
I N gRagwed 7 fr ag 4000 A
aFy § qvaga vt ¥ %3 afefedam
fex & ot ta 33 afefraeg
WATFrFzTE fF 72 40,000 IF
2\ az 777 Y gFAT T WAL IT M UF
77 7Y feafy § ag 3 @awaE g2
% gg A aza g fs udm wwar <3
H Az & faq dmad Eda wifaw
FarE g, 9% 89 A W gAN @A
afa A9 &7 a5 o 9f FIEFT W%
v & feAt #1 93 aF gw TR ALY
FO TT IT TG QT AT AN 21

fase W7 @3 zm2 =g fgezm
80z 1% A7 fawm @2z w1 g gEEan
faar | @z G971 393 & wEEw 7 HeA 99
7@ fear 1 az A gg 1@ #U3 N
& 3 719 & ¥AF 7oA 9AR § I A1A-
FA AEN 1 AN waA T ¢ AA-
ATAT F AW FY AT FIAT LAY A WA-
ufy 5@ 39% § 7 & fawg & fay
audy Fifz7 1 w7 w7 F1 fagg @ F q
oF vaafa gy @ @Y 9 &r gEAweE
g AT A F fay grar =rfza 1 wiw
q 3T F A0 ¥ A qaw, Tl AN
gF9 ¥ 7E qu1 AT agt WA F FgA
& for fag waafo &1 Q9@ @A
oifgq o1 9g G gur ) 9@ aw fugd
TE F A R mEEd Ag 4,
e a1 s AN w1 fag ¥ gl wig
gﬁ,aza*anaaﬁamft =y &
faz qart 73 &

=T AT &, T Y gLy ag A
Fz1, agi qiF qIT F T G , I IF
ag @1 fage gu WI a7 aF g 9T H1
g@WTe FTET g1l BT 3g fala gaaT Ak
gfaurd 378 frwet nfgq | & &Y agt &%
wgm fF ag o faw wa 2 ag TId &
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g1 Qg A N & I A oA
ezzd qrat A wifed aifE wac €
TAT FIF @ AT 1 AWT Y FE WA
&7 HfAFTT I1T &7 J1d | ATT g9 @A
g fe il & mal § aga wfus faQd
WEA G 75 2 gR @ gar g 4
2@ 1 fF gzl q¥ faw A arA @
I7AT 21 AATE F W0 w2y 2 fF gz
AT AR FIT &9 q7E § AT FQ 8
Mar =i zar IAX Az @€ 3 AW
TAT-gAT Wex Tg A § fag w1 A
forrr a3f 28 vy qen
TRAENT FT ST @I FL AR E IF@ &I
ga=g F41 & ? 324 Fgr fF z@ #1 WA-
AT § TN qF F4IL 17 FT IS | 9
7g AT & 01 AZY FET qrar § SR AN
qIAT TG B, AT A AN ;A FA,
affT "IT TH AW A Nav AT a7
Pt gua @ g ?Pagiai X g @
&30 fF 7T zmrd sy T8 dr A
zh qarg A9 | IfF 3w At 7 ganr
qq &9 I ¥ arrfeardy £ g, ganr
grq $7eqdd a1 FLONAT FT F IqF
faes #17 fFar &, g9 ga% A1 AW
g1

& @ g1 wrgar g fs o @
qiéfer § s 1 gwwar Gfgd 5 oA
JAMAT F FIT A1ZF A AANAT FT AT
AT T AFAT AT, T ¥ fA¥ IT N
AT 1Y TwT T Y | THo WITo Yo
§ 3q qwg & fadg fear o, afss
S 97 W ¥ qF-I§ AT ¥ IEA
SaT #1 gawar fRRa ¥ fgg § day
war-wifedt 1 ow usw. dav swmar
usgr & | &9 f9C 99 & & 5@ a A
A1 fogr  IT AT 7 Jqrel ® qia
s faar et asrag o & wx
Tz 3t fog® gu war § 1 @ Nk
q§-T§ FATAT FT A A0 AT AT 99
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¥ |19 g7 ¥ @ ¥ s;AET A A
feft 1 o Fardl & famam At @
FAM | AT FH H9X W D AGER
G ¥ @ oW oaw @ aw A A
aife ) gmd o ff ¥ JaedA W A
w7 war eafad R I ITAr 9Tv 0 FArd
qref & = Tzt wid, g9 fgEal F o
TFF EUI W KT UF AT FIqA
AT & v oY & wadar &
T ey F A A & o feafy -
AT ®Y § adY uISET ] O &8
F) qEey ot Y Tfgw 1 g o ¥
FIIFAT §IF FAAAT F wrFATA F 4%
T ey ¥ A ¥ ¥ 9+ amw wx 31
7f g% IY NENT FIATIT Y AT Fgd
¥fF 37 F AW agds gE ¢
aifee | FOT AT F AR ¢F T= w14-
Far ¥ 57 qIIF & AFT M gedrer
2 fear g 7 37 ¥ QY faq av Tow W)
Tzq 1 qGT ATIR F AT FEA A Y
w21 fF A g IFREAE &, A1 NEw-
qrz ¥z N a1 WA T AT @, WIT
37 9T 97 A& gav 31 wi a%, AW
AT W FT §F O G A=A 1 W W
@ @AY &1 wIww w@r g ! oaw
qrEYeT F34 | 59 Ay g 7 agt avwy
& 7 wifrw 8

& a7 & wg wgar g fr 9z G
T AN, T[T AL AT ) AT AN
arar § A guT &, 95 @A I ¢ A
2 AT § | WWEAR TG ®T IITH
giv & & gur | w7 "ty AN fawr A
Fafer qI wg7 @ fe gd I wfge
3Iq F AT AZAE ATAT X &l | ¥F aXg
For AT gEH arg 1 ga
IZIAT SR A S AT # AN wTE"T
q¥ar | g &1 Y W FE@T Qar o\t
dsamar aEi €Y A Y &T@T Qv
FREGIUNAAFTAAIR WA w9
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[ @0 Tr o AN

aw #1 faafaar g& & wdar) wgr-
faesd &Y @i AR 1 sy AT WA
A A wzfaed & wiw #Y agw fEar
g1 | AT =9 & 7 fanvard-faas
qargr | gr WAl A 9z "erfazd &
st & qra arar fFan ar, fsq #1 qmw
waYar a2 91 | 38 § @z TAgT daE
gom 1 Y N 937 g7 99 9T QU HAe
gur foee ot 72t & AT werdie @
< daz QYgr var ar a weAg fraar
T TIAAT T AT AW FEGAT AL T
aF7 | & wgr-fazd FAm § s gz
sigmr g geE amit g @ ® amw
#xar, afeT anv gz gA g ¥ Ay
AT A A W IT & FITedr q
wad qrT TA AL A | W @A qOEg
ot 3 @ NE wAERr @3 aAr gy 2y
At ¥ o fgafgar ge ) st ag
st % AT ? WA IFTIAT Y A19 &,
7 frae zfcmr & g @ |,
fet gelgng &Y 913 g1 AT

g fad & sz g ¢ f5 =@ faw
w1 gt qrw &A@ @ =gy, Afsw am
AT EY FIR ALY &, A FFATAT F AN
gov ¥ fza & fay, v Y mfy & fadr
aga £ §37 MY 1 qa1 AQ a3
Fgr gw & qu faare g arlky ok
A frg® g T § S99 A WIE R
Fifgq

gl v g & fya w1 awdq
&g

SHRI P. VENKATASUBBAIAH
(Nandyal) : I am sorry that this debate
has started on a tone of acrimony imparted
by one of our members. 1 stand before
this House as a person who is feeling
ashamed of certain things that have hap-
pened in that State. This is the time when

we have to dispassionately examine the
question and sce ihut the gricvaaces of ihe
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people who have been neglected and
whose developmental activities have not
been atterded to, must be gone into.

Ycu, Sir, are one of the vetarans of our
State who has actively participated in all
the freedcm movements and you remember
that it is we, Andhras, who started the
agitation for a scparute State as far back
as 1913. Spearheading this movement, a
noble soul self-immolated himself aod
brought about the recognition of the
principle of linguistic redistribution of
States. When we lock at those things in
retrospect and see things as they are hape
perirg today in our State, everyone of us
should feel sad at the extent to which we
have come down in our practice from our
precept. This is the most important factor
one should bear in mind.

1 can say that the Bill before us is
not that importunt as we thought it to be.
But there is a  bigger question and bigger
aspect, of bringing about closer integration
in the region. In that context, I expected
that one of the important Cabinet Minis-
ters also would have been present when
this discussion is taking place. Many of
our friends may not be knowing what all
things are happening. From newspapers
we may pnot bc able to get sufficieat in-
formation, to what extent brother has be-
gun to hate his own brother, to what degree
passions have been roused, to what lengths
things are going on in the countryside. If
one were to imagine those things, one
would shudder. That is the state of
affairs.

This employment problem is only a
symbol of accumulated pile of dissatis
factjon that has cropped in all these years.
you well remember, when first the
ndhra State was formed in 1953, there
were some legitimate fears and grievancss
in the minds of the people of Rayalaseema.
I had been in the Madras Assembly then,
when the Andhra State was being formed.
| made a speech on the floor of the
Assembly saying that we did not want to
be in Andhra, we would rather be with
Madras because our institutions were under
Madras Uaiversity and our commercial
Jivks were with Madras. The over-riding
consideration then was that we would
be ovuwhelined by the most prosperous,
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educationally forward and politically-
conscious people of the delta areas.

But when it has come into actual
practice, our leaders met and we had a
pact made to allay the fears and mis-
apprehensions. As things stands, after the
formation of the Andhra State, actually
political leadership passed into our hands.

Mr. Sanjiva Reddy became the Chief
Minister, and the capital also went to
Rayalaseema.

I am trying to impress upon you that
more than anything else a psychological
statisfaction should be there. In addi-
tion to these economic factors there
should be a psychological satisfaction
that politically, economically and
socially we are ope and we are being
treated on par. These factors must be
taken into consideration. At one time
people thought that the Kayalaseema
people are different from people from ths
coastal districts. We never thought in
those teims. Keeping that in view the
gentlemen's agreement has taken place.

The Fazl Ali Commission has clearly
stated that there should be a separate
Telengana State. They have said it in so
many terms. They thought that this area
under the rule of the native princes has
been subjected to abject poverly and is
backward. So they required a special
treatment to be given. But political wisdom
prevailed. The urge of the people that
people speaking the same languags should
come under one umbrella was foremost
in the minds of political leaders. So, Sir,
political wisdom prevailed, emotional inte-
gration prevailed, emotional aspirations
prevailed and they resulted in the gentle-
men's agreement which was entered into
with a good spirit. Aad who are the sig-
natories of that agreement ? They are
important leaders ia our country, viz.,
Dr. Gopala Reddy, Dr. Sanjiva Reddy,
Shri Latchanna, Dr. Ramakrishna Rao,
Shri K. V. Ranga Reddy and Shri
M. Chenna Reddy. They have drafied a
sort of gentlemen’s agrecment to biing
these people together. Before we were
conceded to toe East India Company, the
Circars were part of Telengara. I am proud
to be called as a Telengana rather than on
Andhra. We have to bear in mind these
bistorical facts.

1 want to quoté here the instance of
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Maharashtra. When it was formed, some
fears were there in the Mairathwada arca
and the Vidarbha area as also in the
Maharashtra area. It so happened that
after Shri Y: B. Chavan, two Chief Minis-
ters happened to come from Vidarbha.
These factors will go to bring about a sort
of political satisfaciion among the various
people.

Here, as Mr. Joshi said, it is not the
political parties who are behind it. No-
body has instigated all these things. It is

a sort of spontaneous dissatisfaction that
has come up. Many people may attribute
many motives. These are factors which
we will have to bear in mind. In all these
things there may be some people who
want 10 achieve their own ends. They will
be trying to use somebody’s name and try
to give a political colour After all they
have got their own problem. 1 do not
want to go into that question now. These
aspects must be borne in mind.

There is no point in justifying our
action and condemning others. From a
considerate and dispassionate angle these
factors have to be gone through. That is
the reason why I request and implore the
Central leadership here to think and take
a dispassionate view. Don't think that
Andhra is quite safe and peaceful. If
they arc thinking like that, they are living
in a fools' paradise.

So, I am only impressing upon the
Minister here to impress upon the Govern-
ment that they must have a close look at
all these things. There are certain matters
which require a healing touch. If the
hon. Minister thinks or any of us here
thinks that with this Bl here, with this
piece of legislation here, the Andhra
Pradesh matter will be settled, it is wrong.
It is not like that. There are several
factors that have to be gone into, espe-
cially the development of the backward
areas. Even in my previous speeeh, I said
that this Government was not able to
correct thesc regional imbalances. In all
these three or Four Plans, wherever there
is regional imbalance to be corrected,
more care should have been taken—I1 do
not say care has not been taken—to see
that these regional imbailances are corrected
so that this sort of dissatisfaction will not
be accumulated and will not eruptin a
sudden maaner,
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[Shri P. Venkatasubbaiah]

With these few words, I would like to
appeal to my friends not to introduce any
element of acrimony or mutual hared.
We all claim and we are proud to say that
we come from Andhra Pradesh, and there
is no point in telling that ‘“‘you come from
Andhra and 1 come from Telengana.”
This factor must be forgotten and as a
step towards emotional integration and
better relationship. these backward areas
must be developed and we must tuke every
care to see that all the fears, apprehensions,
or doubts or misglvings of our Telengana
friends must be removed and the Central
Goperament should give a helping hand
in geting these thing removed, so that once
again Andhra Pradesh is able to play its
prominent and useful part in the national
politics and help towards the national and
emotional integration.

SHRI HEM RAJ : The representatives
of Union territories should also be given a
chance to speak.

MR. CHAIRMAN : Order, order. 1
have taken not of you. 1 am thinking of
it. T request hon. Membeis to confine
their remarks absolutely to the point raised.
Shri Nayanar.

SHRI E. K. NAYANAR (Palghat) :
Mr. Chairman, Sir, the Bill before the
House is for the extension of the safe-
guards and protection given hitherto by
the Gove:nment to the Telengana people
for five years. Even now, the agitation of
students and the people of Telengana is
now continuiog. Students from the Telen-
gana colleges started an agitation since
the last few months, and even now the
agitation is continuing. The Andhra
Government, instead of maintaining the
peace by coavincing the people of Telen-
gana, resorted to the military police and
firing against the agitators. After 1956,
the Andhra Pradesh Regional Committee
was formed to provide security of employ-
ment to the people from Telengana. Rules
wero framed under the Public Employment
(Requirement as to Residence) Act, 1957
and they were brought into force from
March, 1959. But these rules and the
agreements were not fully implemented.
The imbalances and the backwardaess of
the Telengana area are even now continu-
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ing. In that manner, it is like the agita-
tion for a separate Vidarbha, and it is like
the backwardness of Kerala and the agita-
tion in Assam. The States which are
baekward have got more and more
demands for their development ; just like
the Telengana people, the pzople of back-
ward States are demanding their economic
rights. The Government of Andhra
Pradesh acted as an arbitrator in case of
any dispute on the scops of the Committee.
During the last 12 years, the Regional
Committee has not met and functioned
regularly, and it did not look into the
affairs of the people seriouslv. That is
why in the text of the Andhra Pradesh all
party agreement, they have said like
this :

‘‘We also take note that there are
backward areas in the Andhra reglon
and they also deserve immediate atten-
tion. For the removal of imbalances,
it shall be the endeavour of the
Government to give top priority to the
rapid economic development of those
areas also so that employment oppor-
tunities could improve to mitigate the
bardship faced by unemployed.”

During the last 12 years, the Govero-
ment did not take serioulsy into considera-
tion the demands of Telengana people.
During the last 12 years, with the forma-
tion of Vishal Andhra, the Government
failed to implement the safeguards provided
for the development of Telengana.

It is also a fact that the Governor’s
Address has mentioned that Rs. 34 crores
from the Telengana fund has been spent
on the Andhra area. The question of
4,000 people having been wrongly posted in
Telengana was mentioned by the other
Members of the House.

It is the Congress and the Congress-led
Government that are entirely responsible
for the misapprehensions and agitations
of the Telengina people. All these years,
these ruling classes have been making
efforts to develop the country on capitalist
iines, but these policies, instead of remov-
ing the unequal development of the States,
regional disparities, etc., in reality have
been accentuating and aggravating them.

Even from the b:ginning, a section of
the Congress ruling class opposed the
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formation of Andhra State. That is why
our great Poti Sriramulu was forced to
sacrifice his life. In 1952.53, a mulki
agitation was kicked up by a section of the
Telengana Congress leaders. A section of
Congressmen in Telengana demanded the
format on of a separate Telengana State.
They sponsored the Shiv Sena in Bombay
and Lachit Sena in Assam It is always a
section of the Cogressmen who have been
encouraging these disruptive tendencies
and instead of curbing capitalist policies,
they have encouraged them. Today again
it is this powerfu! section of the Congress
from Telengana. 1t is the Congressmen

who are playing one section against
another, raising these disruptive and
dangerous slogans and misleading the

people and splitting the democratic forces.
The ruling Cobgress Party pot only
betraycd the Telengana people but they
betrayed workers, peasants and middle-
classes throughout India.

Some section of the Congressmen who
pretend to be the champions of the
Telengana people are scrupulously silent
about a thousand crores of rupees worth of
plundered property by Nizam dynasty.
They do not demand its outright expropria-
tion and confiscation by the State. Why
do they not utter a word against big busi-
pess magnates like Birlas ?

Regional movements like this would
destory the organised democratic move-
ments. Democratic and united movements
of workers, peasants, students, vouths and
middle-classes comprising both the regions
of Andhra and Telengana alone are the
surest guarantee for the realisation of their
just demands and for the redressal of their
legitimate grievances.

All political parties in Andhra and
Telengana areas expressed their opinion in
favour of the extension of this Act for
five years and therefore. I support this

Bill.
15.44 hrs.
RE : ARREST OF MEMBER
(Shri J. H. Patel)
SHRI UMANATH (Pudukkottai)

Sir, an hon. member of the House, Shri
J. H. Patcl, was arrested in Bangalore carly
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.morning today. It is four o’clock and yet
no intimation so far has been recelved by
the Lok Sabha Secretariat. It is a serious
breach of privilege by the Police in Mysore.
They should not be allowed to go scotfree
like that. As required under the rules,
they must inform the Spcaker, but they
have not done it so far. [ would request
you to direct the Home Minister to make a
statement about this.

=t Ay faAd (717) ag 43 @ &
araar g 1 fFaraY 9T 9t 97 aE 13 Ar
WE 1 39T MU W "z Iux
Aveg qifza, QA1 F AT fearT gz @r
g, fFmamrTIsTArgr g sy QA
fafrezz @rgg & argar sifag fF ag
gar vafrT 7 q agy 37 iy ¥ ghgar
el

MR. CHAIRMAN ; I want to know

if there is any information with the Govern-
ment about it ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : The infor-
mation is sent by the State Government
directly to the Speaker and not to the
Home Ministry.

MR. CHAIRMAN : Therefore, let the
Speaker or Deputy Speaker come and then
we will know something about it.

15.45% brs.

PUBLIC EMPLOYMENT (REQUIRE-
MENT AS TO RESIDENCE)
AMENDMENT BILL—
Contd -

ot gw uw (wmgr) ; @wnfy
w31, HT qF A oW gU &, I &
FAMEAT WY g 92T F7 WY 427
FamAgEr g gR dEO ¥ goA
mifaai & avq 7 gAadl § fe 9% gT%
¢ 72 fag &, 9 i % faad Tofg
afew & qow Aifew & ag a@ amr



